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with Kalaigaon P.S. Case No. 65/2020 u/s 

376/302/201/120(B) IPC 

Present:: Sri C.B. Gogoi, Sessions Judge, Udalguri. 

Order 

 
 
12-08-2020  Seen Petition No. 667/20 filed by one Kandarpa Baruah seeking 

bail for accused Upendra Baruah and Hirak Jyoti Baruah and Petition No. 

nil filed by one Kaimuddin Ali seeking bail for accused Md. Nawaji Hussain 

in connection with Kalaigaon P.S. Case No. 65/2020 u/s 

376/302/201/120(B) IPC. 

  Since both the bail applications have arisen out of the same police 

case, hence, for the sake of convenience taken up together for disposal. 

I have heard the learned lawyers appearing for both sides and 

also gone through the contents of the case diary. 

The allegation in the FIR is that on 07-07-2020, one Dr. Sachindra 

Sahariah lodged an FIR in the Kalaigaon P.S. alleging that on 06-07-2020 

his sister Nayantara, W/O Upendra Baruah, resident of No. 1 Kalaigaon 

disappeared while she went to morning walk at 07 am but at about 02.30 

pm, the dead body of his sister was found lying in a naked condition 

inside a room of UN Academy, having her face damaged beyond 

recognition but she was identified by her cloths. It is suspected that it is a 

pre-planned cold blooded murder as there is sign of rape apparent on the 

body. Hence, the case for proper investigation and bringing the culprit to 

justice.  

Following the information, police investigated the case. However, 

what transpires during investigation surprises everyone. on perusal of the 

case diary, it appears that it was a case of pre-planned cold blooded 

murder of the victim. The evidence collected by the I/O during 

investigation shows that it is a barbaric and gruesome murder by none 

other than the husband and son of the victim in collaboration with their 

domestic maid and accused Nawaji Hussain who worked in the house of 

accused Upendra Baruah as carpenter. The truth, as it reveals from the 

investigation of the case rather shakes the conscience of the society. The 
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case diary reveals that one Jashoda Rabha as narrated by her in her 

confessional statement has been working as domestic helper in the house 

of deceased. She has been working in the house of accused Upendra 

Baruah since eight(8) years back but about four years back her husband 

expired. After the death of her husband accused Upendra Baruah used to 

see her in lustful manner and disturbing her and one day she disclosed 

this fact to deceased Nayantara but deceased asked her to continue 

working there saying that she will look into the matter but subsequently, 

accused Upendra Baruah again used to disturb her and one day forcefully 

made physical relation with her. Though initially she prevented him but 

subsequently she did not. Later on, Hirak Jyoti Baruah the elder son of 

Upendra Baruah also had physical relation with her.  

In this manner both father and son used to have regular physical 

relations with her. Deceased came to know about their illicit relations but 

when the deceased protested against the illicit relations both husband 

and son quarrel with her and assaulted her. However, before one month 

of the incident they made a secret plan to finish the deceased and 

accordingly Upendra Baruah whom Jashoda Rabha called as ‘dada’ 

brought a black colour bottle and asked her to keep it safely and prior to 

four days of the incident Upendra Baruah, Hirak Jyoti Baruah, the 

carpenter Nawaji made a plan to kill the deceased and prior to the 

incident both Upendra Baruah, Hirak Jyoti Baruah,used to assault the 

deceased regularly.  

On the day of incident the maid Jashoda Rabha left her residence 

at 05 am and reach the house of Upendra Baruah at 06 am and after 

changing her cloths she wear a ‘Maxie’ of deceased as few days back 

Upendra Baruah brought two ‘Maxies’ of the same colour for his wife. 

Then accused Upendra Baruah took out the black colour bottle kept 
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hiding in the kitchen and also collected a rope from the house, then as 

instructed by Upendra Baruah she follow him and entered in a room of 

the school and saw that deceased was lying at the ground and her hands 

and legs were tightly roped. Accused Hirak Jyoti and Nawaji Hussain were 

already there. Then accused Upendra Baruah along with Hirak Jyoti 

Baruah and carpenter Nawaji killed her with the help of a gamusa. 

Accused Hirak Jyoti and Upendra Baruah pulled the gamusa and she and 

Nawaz hold the legs of deceased. After killing the deceased Upendra 

Baruah threw acid on her face, torn her Maxie and they came out one by 

one and accused Nawaji threw the bottle and rope on the bank of pond in 

the jungle and after washing the hands she returned home.  

So from the confessional statement of maid Jashoda Rabha and 

other evidence collected by I/O during the course of investigation, it 

transpires that accused Upendra Baruah, his son Hirak Jyoti Baruah, maid 

Jashoda Rabha and carpenter Nawaji Hussain killed deceased Nayantara 

Sahariah in a pre-planned, inhuman and barbaric manner by making a 

pre planned conspiracy for months together. It is unthinkable and 

unheard that the husband who spent conjugal life with deceased as 

husband and wife and procured two children had extra martial relation 

with the domestic maid secretly at the initial stage and later on openly 

with the knowledge of deceased and subsequently, his elder son Hirak 

Jyoti also had physical relation with the maid simultaneously by father 

and son.  

Unable to bear such unacceptable physical relation with the 

domestic maid by husband and son, it is natural that deceased lodge 

protest against such acts. Therefore, both husband and son considered 

the deceased as the enemy as the deceased stood as hurdle against the 

illegal extra marital sexual relation with the domestic maid.  
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It is most unfortunate that a son killed his own mother only to 

satisfy  his lust with domestic maid by making a conspiracy with his own 

father who also carried out the same lustful and shameful act. 

Therefore, they hatch a conspiracy to eliminate the deceased with 

the help of domestic maid Jashoda Rabha who is one of the main 

accused and the carpenter Nawaji Hussain.  

It is evident in the case diary that not only accused persons killed 

the deceased in a pre-planned manner but accused Upendra Baruah also 

poured acid on the face of deceased beyond recognition and torn the 

Maxie of deceased and kept the dead body almost naked to give the 

impression that some culprits killed the deceased after committing rape.  

Another thing emerged during the course of investigation is that 

both deceased and accused Upendra Baruah are school teachers and 

Upendra Baruah who played the lead role in the incident, played the 

drama in such a way so as to present himself as innocent. The 

postmortem report discloses that deceased was murdered by 

strangulation with cloths deface her face by throwing acid. There are 

formidable implicating materials in the case diary against all the present 

three accused showing their direct complicity with the offence of murder. 

Therefore, considering the barbaric and gruesome nature of the 

offence and evidence collected by I/O, this Court do not consider it a fit 

case to grant bail to accused Upendra Baruah, Hirak Jyoti Baruah and Md. 

Nawaji Hussain.  

In the result bail applications stands rejected. 

Let the C.D. be sent back in seal cover. 

 

 

(C.B. Gogoi) 


